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tbe.-ilssassiaation of the late Prime Minister, 
Smt. Jndra Gandhi, lifting of the ban on the 
All -!Retia :silw Students . Federation, and ~
view of the. cases of -persons held in_ deten-
tion -with a view to make further releases. 
It • is ·unfortunate experience that whenever 
efforts are underway for finding any solu-
tion, extremists in Punjab indulge in violent 
activities · in order to impede progress of these 
efforts. 

6. The Government is fully alive to the 
situation. Various measures have been taken 
to contain terrorist activities. These include 
police protection to known targets of the 
extremists, identification of sensitive areas, 
intensive police patrolling, recovery of illicit 
anns and ammunition by organising special 
raids .and combing operations, extensive 
cheeks ·in ·vulnerable areas, strengthening of 
police ·machinery and streamlining of the 
intelligence set up. The situation in the State 
is under constant watch and is being regularly 
reviewed at ·the highest level. 

7. 'Hon~ble Members would agree that 
terrorist a<!tivities have no place in a demo-
cracy and that issues must be resolved 
through discussions only. I am sure that 
the House will agree that terrorism and 
violence should not be allowed to have a 
premium in resolving disputes, and will join 
me in condemning acts of violence. I seek the 
cooperation of Members and leaders of vari-
ous parties and groups in maintaining condi-
tions of peace in the State. 

PllO'F. N.G. RANGA (Guntum): And 
the Press also. 

17.U Ill'S. 

STATeMENT-RE: REPORTED STAY 
OF 'SFIRI DE€DAR SINGH BAINS AND 
YOGI HARBHAJAN SINGH IN THE 
RASHTUPATI BHAVAN IN 1983. 

[~sh) 

THE MINISTER. OF HOME AFFAIRS 
(Sbri S.D. CHAVAN): Sir, During the debate 
in .d)e House on .J 8th April, 198~ Sbri K.K. 
Towari MCntioQed t&at Shri Deedar Singh 

(GeMral) 195-86 
Bains and Yogi Harbhajan 'Singh had stayed 
as guests in the Rasbtrapati Bbavan in 1983. 
President's Secretariat have · inforined ·the 
Home Ministry ' that these two persons had 
not stayed in the Rashtrapati 1Bhavan at any 
time. 

SHRI ZAINUL BASHER (Ghazipur) : 
A very serious situation bas developed in 
Gujarat. A police man has been lynched. 
The High Court has banned the entry of th~ 

Police into certain areas and according to my 
information, the Policemen have refused to 
work. I demand the Home Minister should 
make a statement on this matter. 

(Interruptions) 

MR. DEPUTY SPEAKER: After collect-
ing the information he will make the 
statement. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHA VAN) : I will collect the 
information and if I succeed in getting all the 
information required, possibly tomorrow 1 
will be able to make a statement. 

DEMANDS FOR GRANTS (GENERAL) 
1985-86- Contd. 

(English] 

Ministry of Food and Civil 
S1applies·· ~Contd. 

THE MINlSTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH) : I 
have heard with very great interest the dis-
cussion on the Demands for Grants of the 
Ministry of Food and Civil Supplies. Nearly 
20 Hon. Members have taken part in the 
discussion. I am grateful for their interest 
in the' important work this Ministry has 
undertaken. 

While most of the criticism from the 
Hon. Members was very constructive and 
has benefited me a lot, some members unfor-
tunately showed a sense .of frustration., 
thought lessness and cynicism. They could 
see nothing right with the functioning of the 
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public distribution system. Not only the 
opposition benches but some Hon. Members 
on this side also resorted to all round con-
demnation of the " functioning of the Civil 
Supplies Depar:tment, .the Food Department 
and its activities. My dear friend, Mr. Daga, 
as usual, has been one of them. 

I was very greatly amused to hear Shri 
Dora who initiated the debate. He raised a 
very unseemly controversy about our central 
laws which have been enacted by this Parlia-
ment. He raised the question of Centre-
State relations even while we were discussing 
only the demands for the year I 985-86 of 
this Ministry which is only one of the many 
Ministries in the Centre and the Demands 
also are not of a very high order as regards 
the sums required. 

Sir. everybody would agree that in a 
large country with a very large percentage of 
our population under the poverty line needs 
some mechanism to check rising prices, to 
stop malpractices and manipulations by 
unscrupulous traders and the only way that 
it can be done is to employ a public agency 
to have an alternate trade channel for supply 
of essential commodities to the people at 
reasonable prices. I am glad that government 
and the nation has accepted that our public 
distribution system will be a permanent 
feature. It figures in the 20-point programme 
of our late Prime Minister. Our Prime 
Minister, Shri Rajiv Gandhi, has pledged 
himself to see that the 20-point programme 
is speedily implemented. Opening of fair 
price shops even in the remotest areas, in 
the tribal areas, mountaineous areas and 
supply of essential commodities at reasonable 
prices to all sections of the people-parti-
cularly the vulnerable sections- has been 
guaranteed. 

Sir, you would know that Article 369 of 
the Constitution which was mentioned by 
Mr. Dora was only a transitional measure. 
At that time it gave powers to the Central 
government for a period of five years in 
respect of trade in certain commodities 
including food stuff\, oilseeds and edible 
oils but then in the year 1954 before 

. this five year period expired through the 
Constitution (third amendment) Act entry 
33 was incorporated in the Constitution and 
it was under that power given to the Parlia-

ment by the Constitution that the ESSential 
Commodities Act was enacted in the year 
1955. This was to give powers to Parliament 
to make laws relating to trade and commerce 
in various essential commodities including 
foodstuffs, edible oils and oilseeds. 

SHRI H. A. DORA (Srikakulam) : Is 
this entry 33 not in direct conflict with 
Article 369 ? 

RAO BIRENDRA SINGH : My friend 
is mis-interpreting the whole thing. I think 
if he calmly studies the Constitution and the 
debates in Parliament at the time when these 
laws were enacted then he would rightly 
understand the situation. 

S1milarly, under the Constitution (forty 
second amendment) Act the powers for enfor-
cing weights, measures and standards were 
brought under the Concurrent List. Mr. 
Dora even objected to that. After the 
Weights, Measures and Standards Act was 
passed by Parliament in 1976 we still left the 
powers for enforcement through their own 
legislations to the States. But, unfortunately, 
not many States took any action. 

lt was only the small States and Union 
Territories, mostly Union Territories and 
smaller States-which passed any legislation. 
And therefore in 1979 a meeting which was 
held with the States' representatives, unani-
mously decided that there should be unifor-
mity of law in regard to this important 
matter : and that Parliament should enact 
such a law. 

That is why we have now already intro-
duced a legislation in the Rajya Sabha to 
enforce the Standard of Weights and 
Measures Act of 1976. 

I am saying this. because, I thought that 
l should clarify the position because, there 
might be unnecessary controversy and 
apprehension in the minds of people after 
Mr. Dora's speech during this discussion. 
(Interruptions). There is the Essential Com-
modities Act. There is the Essential Com-
modities (Special Provisions) Act, which was 
enacted in 1981. It was done only to 
regulate all these things, to prescribe punish-
ment, maintenance of quality, Quality con-
trol, for prevention of boarding and black-
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marketins, to provide for displaying of 
prices on the packages, etc.· So, it is under 
these Acts, -the Essential Commodities 
Act and the Prevantion of Blackmarketing 
and Maintenance Supplies of Essential 
Commodities Supply Act-that we have been 
asking the States again and again to enforce 
the laws and to bring to book the traders 
who indulge in these bad practices. 

Sbri Kasi Jaleel Abbaasi agreed that 
there bas been a large number of raids 
conducted-2,69,386 was the figure-and the 
arrests were only 8,860 and then the convic-
tions were only 1094. But, then, I do not 
know what th~ Central Government can do 
about it. This is under the powers of the 
State Government. They have their various 
Qazis. They are upon us. So, people are 
prose<:uted and then acquitted. You cannot 
blame the Central Government for it and not 
the States. Similarly, a very large number 
of people have been detained during the 
year ending 31 March, 1985. Those earlier 
figures were for the calender year 1984. As 
many as 790 persons were detained but then 
most of them were released by Tribunals by 
the State Governments. 

SHRI NARAYAN CHOUBEY (Midna-
pore) : Most of them are small people. 

RAO BIRENDRA SINGH : ••• and 
some of them are absconders. But, 19 are 
still under detention out of these. But this 
shows that the Governments-both at the 
Centre and in the States- are very keen that 
blackmarketing should stop, and the people 
concerned should be punished. 

(Interruptions) 

[Translation) 

SHRI NARAYAN CHOUBEY :You 
leave otT the bigger people and only catch 
hold of the smaller people. 

RAO BIRENDRA SINGH : How are 
the bigger ones being left off you catch 
hold of them in West Bengal. 

SHRI NARAYAN CHOUBEY: Though 
w~ catcb thexn, you wilJ l~t them off, 

[English] 

RAO BTRENDRA SINGH : Your State 
Government of West Bengal has refused to 
adopt this Prevention· of Blackmarketing 
Act. 

SHRI NARAYAN CHOUBEY : They 
do not want to arrest any person without 
trial. 

RAO BIRENDRA SINGH : That only 
shows ... 

SHRI NARAYAN CHOUBEY They 
have arrested many persons ... 

PROF. N. G. RANGA (Guntur): They 
have not. 

SHRI NARAYAN CHOUBEY : They 
are opposed to arrest of persons without 
trial. 

RAO BIRENDRA SINGH : That shows 
many things without my saying anything to 
you, But then some other States have taken 
effective steps- States like U.P., Madhya 
Pradesh, Gujarat, Maharashtra, etc. 

They have taken effective steps. We want · 
other States also to follow suit. 

SHRI AJA Y MUSHRAN (Jabalpur) : If 
the West Bengal Government wants to help 
the blackmarketeers, why do you object ? 

SHRI GIRDHARI LAL VYAS (Dhil-
wara) : If you don't enforce the Act in West 
Bengal, you will get fund. 

SHRl NARAYAN CHOUBEY : AH 
this money ba" heen collected for your elec-
tion fund. 

RAO BIRENDRA SINGH Your 
collection of money in West Bengal is much 
more than . . . ( fnterruptions) . 

MR. DEPUTY SPEAKER : Let the Hon. 
Minister contin<1e his speech. 

RAO BIRENDRA SINGH : So Sir' 
You will see how successful the Government's 
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policies have been in the matter of increasing 
agricultural production which gives us the 
most needed corrim~dities, essential commodi-
ties like foodgrains, sugar and edible oil. 
The position today is .so comfortable that 
the whole world has praised our efforts in 
this matter. 

SHRI AMAL DATTA (Diamond Hll;r-
bour) : Excepting yourself, who is praising? 

RAO BIRENDRA SINGH : I do not 
know if you are born not to see the reality. 

SHRI AMAL DATTA :You are saying 
so and you have to prove it. 

RAO BIRENDRA SINGH: Sir, the 
stock of foodgrains stand at around 22 
million tonnes. This is 6 million tonnes 
more than the last year stock-position during 
the same time and it h:ts been increasing 
from year to year. That clearly shows the 
happy position. You have failed to accept 
it and you are not admitting that agricultural 
production in this couniry has jumped up. 
But some of your friends don't. 

SHRI NARAYAN CHOUBEY : Every-
body accepts that, but still large number of 
persons are without food. That is a fact. 

RAO BIRENDRA SINGH : The pro-
curement itself is a proof. As .. against 8.3 
miilion tonnes of wheat procured in the 
previous year, the current year's procure-
ment has been 9.3 million tonnes, tbat is, 
10 lakh tonnes more than the previous year. 
Therefore, 10 lakh tonnes is the increase in 
one year in procurement. Rice has been 
one of our main concern. The procurement 
of rice as also productior> of rice bad not 
increased substantially during the previous 
year. But the way we have increased both 
now, can be seen from the figures of pro-
curement of rice. Against 78.30 lakh tonnes 
of rice procured last year, the current year's 
procurement of rice stands at 90.37 lakh 
tonnes. This is in terms of rice. You 
could not have imagined six months back 
that rice also would be procured, that is, 9 
million tonnes or so. That shows that the 
rice production is also going up in the 
country, even in States which were lagging 
behind including the eastern States. The 
present rabi prospects are also good. The 
procurement has started very well. As 

against only 9,000 tonnes procured last year, 
in the last rabi crop season, our procure-
ment in the current year is 2.94 lakh tonnes. 
Last year it was only 9,000· tonnes, that is, 
on 20th April 1984. 

This year on 20th of April, i.e. in the 
current month, 2.94 lakh tonnes has already 
been procured and that gives us hopes that 
our stocks will be further built up. We 
might have some difficulty in storing and 
that is why we can afford to be liberal with 
our policies and we can relax some of the 
controls, which have probably not been 
welcomed by certain sections of the people, 
including the traders and these controls to 
some extent, have even gone against the 
interests of the farmers. That is why we 
have relaxed these controls. Shri Vyas 
objected to it. He said that it might create 
difficulties in future. But, we know that 
our foodgrains stock in July or within a 
month or so, might rise upto 27 million 
tonnes and we know that we do riot have 
enough storage area. If we store large 
quantities of foodgrains all in the open, then 
it is very likely to be damaged. That is 
why we have removed all restrictions on 
movement of stocks. Traders can buy as 
they like. They can store it. The millers 
can it in the open market. And Sir, for the 
first time in the history of this country, 
India is today a wheat-exporting country. 
We already have a contract for supply of 
five lakh tonnes of wheat to Soviet Union. 

SHRI NARAYAN CHOUBEY : Price ? 

RAO BIRENDRA SINGH : Price is 
good. But you would not like us to sell at 
a very high price to the Soviet Union. 
Would you? 

SHRI NARAYAN CHOUBEY That 
dl!pends on what we buy from them. 

RAO BIRENDRA SINGH : We have 
also allowed export of wheat through private 
trade, if they can do it. Government to 
Government sale would be tllrough FCI. But 
if private trade also can find market, upto 
one million tonnes of wheat can be exported 
by traders on 'first come, first serve' basis. 

SHRI NARAYAN CHOUBEY : Is it 
through OGL ? 
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!tAO BIRENDRA SINGH: OGL, in a 
way. Everybody is not allowed. Under the 
regulatioas framed by the Ministry of Com-
merce, people who can find it possible to 
export, they can contract, locate the market, 
apply and then get their licence for exports. 
Similarly, in the matter of wheat products, 
namely, atta, maida,, suji, we are now ... 

[Translation] 

SHRI K. J. ABBASI (Domanaganj): It 
lm\Y also be made clear whether you would 
~e direct procurement from the farmers or 
you would leave it to others .• 

RAO BIRENDRA SINGH : We are 
committed to buy all surplus at the minimum 
announced support price. 

[Translalion] 

SHRI K. J. ABBASI: You do not have 
warehousing faciHties, if you do not procure, 
the farmers could sell their foodgrains to 
others ... 

RAO BJRENDRA SINGH : We shall 
not leave it. If you like, we would go even 
to their houses to procure foodgrains and we 
do Rot have any intermediary or Commission 
Asent in U.P. There we make direct pur-
chases from the farmers. Wherever we pur-
cb.ase foodgrains, we declare that area as a 
'Mandi' area and in this way we have opened 
thousands of centres for procuring food-
grains. 

[English] 

This is not only to earn foreign exchange, 
but it wjll also help the farmers to ge'( a 
higher price. There would be more than one 
agency .in the market to pJrd".ase the food-
grains produced by far.ncrs and they will 
get a better price. There will be t.:ompetition 
amongst purchasers and consum~rs will also 
be benefited. There will be so much of affa, 
maida and suN produced by mills on account 
of this relaxation and freedom given to 
them to purchase in the open market. 

·Also, this facility already given to them 
from FCI for supply, will continue. 

(General) 1985-86 

That will mean more availability of suji, 
maida and atta. That will bring down the 
prices, and quality is bound to improve. So, 
these are the measures which have been possi-
ble on account of our·good stock position. 

Same is the story about other things. 
(interruptions ) There has been criticism about 
inadequate production of pulses and edible 
oils. But then you have to compare the pro-
duction today with production five )'ears 
back. We have steadily been increasing it. 
For instance, take oilseeds. Their production 
was about 93 lakh tonnes in the year 1980-81. 
Last year it has been 128 lakh tonnes, and 
the current year's target is about 130 lakh 
tonnes. So, from 93 lakh tonnes to 130 lakh 
tonnes is not a bad increase. 

Similarly about pulses . Pulses· produc-
tion last year has been about 12.6 million 
tonnes, and that has also increased substan-
tially. But there are constraints. As you 
know, these are crops which are cultivated in 
inferior lands, without assured 1rngation. 
The incidence of diseases and pests is also 
much more. They need better plant protec · 
tion measures, and various other things. But 
it is through higher production in fuodgrains 
that inspite of prices going up during the 
last few years, foodgrain prices have not 
kept pace. They have kept down. 

I would not like to waste the time of. the 
House with figures, but if you are interested, 
I could give them. The prices of cereals, 
particularly, have shown a decline over the 
last year; in fact, over the last two years, 
upto March 1985. But in 1985 after Budget 
presentation on account of freight increase 
and duty increase, there has been a little rise 
but there also, in the case of cereals, the 
prices had not gone up as in the case of other 
commodities. The All Commodities Wholesale 
Price Index has gone up by about 1.4% in 
the two weeks following the presentation of 
the Budget, but not so in the case of 
cereals. 

PROF. N.G. RANGA (Guntur) : Paddy 
growers are suffering like anything. 

RAO BIRENDRA SINGH : They are 
getting good prices. 

PROF. N.G. RANGA No. 
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RAO BIRENDRA SINGH : 
is not a bad pnce, Prof. Ranga. 

Rs. 137/-

The Ministry of Food and Civil Supplies, 
as some Hon. Member remarked, runs only 
on better coordination, better cooperation 
from the States, and better cooperation even 
of the representatives of the peoole in 
Parliament. There are complaints of corrup-
tion, malpractices, hoarding and higher 
prices being charged but then, there must 
be a feedback; and that is why I would 
request Hen. Members to come to our help, 
and send us specific complaints if anything 
wrong comes to their notice. We have al-
ready created a Grievances Cell in the Minis-
try of Civil Supplies. If you come across any 
instance of prices not being printed on the 
pack-which is compulsory and mandatory-
and if you see that the weight is not given, 
or if you see that the date of manufacture is 
not given on anything, you should bring it 
to Government's notice, because you can 
directly approach us, or write to us. We want 
similar Cells to be set up. The Ministry of 
Civil Supplies, in fact, is practically a Minis-
try for Consumer Protec.tion. It distributes 
edible oils, but the enforcement of the law 
is through the State Government. This is the 
difficulty, but it is for us to try and get over 
this difficulty. 

AN HON. MEMBER : We will bring it 
to your notice and you can forward it to the 
State Government. 

RAO BIRENDRA SINGH: Not that. 
We have appointed area officers if there are 
any complaint of a serious nature, we have 
decided that a senior officer from the Minis-
try will go to the spot; he will take with him 
district officers, make them see things for 
themselves and take action 0n the spot. Of 
COI.Irse, the prosecution will have to be 
launched by the State Government. But then 
we shall keep an eye. Then we are also try-
ing to take samples here aad there and get 
them tested in the laboratorY of the Indian 
Standard Institute or in the Food Ministry 
Laboratory 5'0 that we can know where 
things are sub-standard. The same goes for 

) edible oil, foodgrains and other consumer 
goods. 

Mr. Choubey bas been very constructive 
in his criticism today. 1 do not know why. 
He must have got good rice in the morning 
to eat. 

SHRI NARAYAN CHOUBEY: Supplied 
by your Department. 

RAO BIRENDRA SINGH : Yes. 

SHRI AMAL DATTA: What we eat in 
Calcutta and what we eat in Delhi, there is a 
Jot of difference. We only, want this rice to 
go there. 

RAO BlRENDRA SINGH : We shall 
try to improve it. 

SHRI ZAINUL BASHER (Ghazipur) 
Bengal, price is better than Punjab rice. 

RAO BIRENDRA SINGH Mr. 
Choubey and some other Hon. Members also 
suggested that action should be taken to im-
provise some system, some mechanism, some 
government machinery to check these 
things, to enforce laws even at the 
central level. Now we know that most of 
the consumer goods do not bear any lSI 
mark. You would be surprised to know that 
in our country even the standard of therma-
meter is not correct, it can show wrong tem-
perature and the patient may continue under 
medication upto the time of his death. 
Similarly, blood pressure gauges and other 
things. These are \ery small things. But you 
have not been able to pay attention to these 
things so far. We now intend to take effective 
steps to see that consumer goods selectively 
are brought under lSI compulsory standard 
mark. Once it is done, the quality will 
be ensured and under the Essential Commo-
dities Act, p<!ople can be punished and pro-
secuted-manufacturers and traders-as it has 
been done in the case of many other com-
modities. Some time back, we brought 
threshers which the farmers use under the 
Essential Commodities Act and standard was 
applied. So these are some of the steps that 
we are taking, we are also thinking of 
statutory consumer protection councils. At 
present, we have a consumer protection 
council, just a council, advisory council, 
more or less, which the Minister presides 
over and Ministers of States are also mem-
bers, but that is only for purposes of bring-
ing about some uniformity in thinking, in 
the State Legislatures, in the measures for 
enforcement and various other things. These 
are small matters which we always keep in 
mind. 
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Hon. Members have given many other 
valuable suggestions. I would not have time 
to deal with individually every suggestion 
from every Hon. Member, but there are cer-
tain things about which general observations 
have been made. For instance, the quality of 
foodgrains supplied. Three or four Hon. Mem-
bers spoke from Kerala-Mr. Vijayaraghavan, 
Mr. T. Basheer and Mr. Basavaraj and 
again complaint was about Punjab par boiled 
rice supplied to Kerala. Now, we would like 
very much to give rice from Andhra Pradesh 
to Kerala if they prefer Andhra Pradesh 
rice. But the difficulty is that Andhra Pradesh 
does not procure enough rice for us to dis-
tribute even to meet the requirement of 
Kerala. The total procurement in Andhra 
Pradesh is around 15 lakh tonnes. Out of 
that, they want us to give them back 10 lakh 
tonnes; and only 5 lakh tonnes of rice is 
left for distribution for Kerala. 

SHRI MURLI DEORA (Bombay South): 
What I stated the other day is tbis. We 
demanded 32 lakh tonnes to be procured. 

RAO BIRENDRA SINGH : But your 
procurement is all given to the control pool. 
You have made it a condition that you Will 
only leave five lakh tonnes for the central 
pool and take ten lakh tonnes back, because 
it involves subsidy. You want to take advan-
tage of that. 

Now, Kerala's requirement is 110 
thousand tonnes a month, which comes to 
more than 13 lakh tonnes in the year. Now 
even if we give all these five lakh tonnes to 
Kerala, where do we get these eight lakh 
tonnes ? From other States ? That is why 
we cannot do without Punjab rice, without 
Haryana rice, if Kerala's needs are to be 
mat. That is the difficulty. But we have al-
ready taken a decision that Punjab rice, if it 
is hard to boil, takes longer time, will not 
be purchased, and it will not te supplied to 
K~rala. They can get some other rice, and 
we will make some other arrangements. 

AN HON. MEMBER: What about the 
supply of paddy to Kerala ? 

RAO BIRENDRA SINGH : Paddy to 
Kerala ? For what ? For milling ? All the 
way from Punjab to Kerala ? We are finding 
it difficult even on account of the constrains 
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on the railways, to send the monthly alloca-
tions to State like K~rala and to the North-
Eastern region. Now, paddy wants much 
more space. 

SHRIMATI GEETA MUKHERJEE: At 
one time, in our State .. paddy was supplied. 

PROF. N. G. RANOA : There is the 
difficulty of transport. 

RAO BIRENDRA SINGH : That was not 
a wise decision earlier if it was done. That is 
all I can say. It is not very easy to handle 
paddy in open wagons; and then you have to 
set up rice mills in West Bengal. 

SHRIMATI GEETA MUKHERJEE 
We have. 

RAO BIRENDRA SINGH : Have you ? 
Then you are milling your own rice. That 
should be enough to run the mills. 

There is a demand from Hon. Members, 
particularly from Andhra Pradesh and some 
other Mt:mbers also have supported it, that 
Kerala and Andhra Pradesh should be allowed 
to purchase rice from traders in other States. 

SHRI NARAYAN CHOUBEY : Bengal 
also! 

RAO BIRENDRA SINGH : I am sorry, 
I cannot agree to a thing like this because of 
our difficulty. 

SHRI H. A. DORA: You can do through 
the State Trading Corporation. 

RAO BIRENDRA SINGH : Not even 
through the State Trading Corporation or any 
other State agency. If they go in for bulk 
purchase of rice in some other States that will 
upset the whole market. 

SHRI H. A. DORA : How ? 

RAO BIRENDRA SINGH : That is be-
cause they will purchase in large quantity 
rice and the rice available from the market 
will not be left there. The prices will go up. 
Rice will be purchased by Kerala or by West 
Bengal, and then how will the Andbrites get 
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their rice under the NTR · scheme at Rs. 1 a 
k.g.? 

SHRI H. A. DORA : Rangaji is conspi-
cuously silent on this point. He is not expres-
sing his opinion. 

RAO BIRENDRA SINGH 
with me. 

He agree 

SHRI NARAYAN CHOUBEY : He does 
not agree with you. 

He bas kept quiet because he belongs to 
your party. (Interruptions) 

RAO BJRENDRA SINGH : I do not 
know why Andhra Pradesh should need any 
rice from outside. Their production is more 
than 85 lakh tonnes. Andhra Pradesh is a 
surplus State in rice. But you want to benefit 
your traders there. The same is the case v. :th 
your State, Sir. There it is even worse. They 
do not countributed anything to the Central 
Pool. How can we manage our food policy if 
the States do not cooperate? Yet every Hon. 
Member from Tamil Nadu wants more rice 
allocated to Tamil Nadu. Tamil Nadu should 
manage its own affairs if they do not want to 
give anything to the Central Pool. But they 
are getting 25.000 tonnes of rice a month 
from the c~ntral P.:>ol without giving it even 
a grain That has been my contention with 
them for the last five years. But they have 
not come round. I do not know what to do 
about it except to try and give them as much 
as we can give. Andhra Pradesh is getting 
80,000 tonnes per month from the Central 
Pool. Amongst the surplus States Andbra 
Pradesh gets the highest allocation of rice 
every month. And yet there is a complaint. 
How can you justify that ? 

SHRI H. A. DORA : That is not correct. 
You are procuring 15 lakh tonnes of rice 
from Andhra Pradesh and giving it only 10 
lakh tonnes for its requirement. But our 
requirement is 22 lakh tonnes for jails, social 
welfare hostels, etc. That has already been 
presented to the Government of India. 

RAO BIRENDRA SINGH : They have 

(General) 1985-86 
Again, they want their Civil Supplies Carpo-
ration also to be made an agency for pro-
curement like the FCI. It is a very unrea-
sonable demand. How can we allow two 
agencies under the Central Jaws for procure-
ment purposes ? That will upset the whole 
thing completely. 

PROF. N. G. RANGA 
make them as your agent ? 

Can you not 

RAO BIRENDRA SINGH : That is 
what they want. But they do not give us any-
thing. 

An Hon. Member ha.S said that the 
Brazilian sugar is not very good for health. 
He knows that we have imported very 
fine sugar with 99.8 per cent increase saccha-
rose. So there is no question of its not being 
sweet. If he does not feel so, then there is 
something wrong with the taste of the Hon. 
Member who said it from the other side. 
Sweetness depends on sucrose content. 

Another wrong notion continues in the 
minds of some friends that sugarcane prices 
have been fixed at Rs. 14 per quintal. This 
statutory minimum price for sugarcane is 
for purposes of fixing the levy sugar price, 
65 per cent that we take from the mills, but 
the price bring paid by the milia ranges from 
Rs. 20 to even Rs. 24 and Rs. 25 per quintal 
in different States according to the States, 
advised price. T:-,erefore, the price being paid 
for sugar is not low as thought by some Hon. 
Members. 

SHRI RAM PYARE PANIKA (Roberts 
ganj ) : It is not being given in time. I mean, 
the dues are not paid in time. 

RAO BIRENDRA SINGH : We have 
already readuced the arrears. If you like, I 
might give the figures . Arrears on 28.2.1984 
were 25.S per cent. At this time of the year, 
when the mills are still running and there is 
time to pay. but this year on the same date, 
it is only 16.3 per cent. As against Rs. 190 
crores which were in arrears last year, this 
year the arrears are Rs. 133 crores only. And 
for previous years, it is a very small figure. 

asked for increasing the levy to 75 per cent. (Translation] 
That also cannot be agreed to because if 75 
per cent levy is allowed, then there will be a little SHRI NARAYAN CHOUBEY These 
left for the market in Andhra Pradesh itself. figures are not correct. 
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RAO BIRENDRA SINGH : I have given 
correct figures. 

[English] 

For earlier years before 1982, the out-
standing amount is only Rs. 12 crores for 
the whole country. So, we have brought down 
the arrears substantially and we always cons-
tantly keep a check on it. But it may not be 
liked if I say it is for the States to look after 
themselves. It is for them to monitor it. 

There was a question raised about some 
sugar mill. Mr. Tripathi said Jaiporia mills 
were not running and they were closing down 
and heavy arrears are there on them. I have 
checked up and found that there are some 
arrears in those milJs and nothing abnormal 
is there. 

About prices, Han. Members have show 
some concern. I have mentioned it that the 
price rise in some essential commodities is 
not so high, particularly, the prices of food-
grains have been declining. They had a rising 
trend in the past but we always keep on eye 
over them. 

Shrimati Ge~ta Mukherjee mentioned 
about brinjals and bhindis and all that but 
she forgot to mention about potatoes and 
onions (Interruptions). Most important 
vegetables are going very cheap. You should 
eat them, they are in plenty. 

SHRIMATI GEETA MUKHERJEE 
Prom now onwards we will eat only potatoes. 

RAO BIRENDRA SINGH : No, no, 
alternatively. One day onions and the next 
day potatoes. 

SHRIMA TI GEET A MUKHERJEE : 
Very good. How nice it is to come to Delhi 
and sell ... (Interruptions). 

RAO BIRENDRA SINGH : We are 
aware that the prices of vegetables are high 
and we shall see what can we do in this 
connection. We shall contact the Delhi Civil 
Supplies Corporation, the Super Bazar and 
other places. But if the Hon. lady Member 
will agree with me, this consumer protection 
.shoald be led by women (interruptions). 

SHRIMA TI GEETA MUKHERJEE : 
Yes, all cooperation. 

RAO BIRENDRA SINGH : Atld you 
should open cooperative stores in the M.Ps' 
residential areas. 

I will now mention a few things briefly. 
We are taking certain steps to improve our 
public distribution system. We have already 
given instructions that the consumers should 
be able to purchase their month's ration at 
one time so that they do not have to go again 
and again to the shop. As many items of 
distribution as possible should be available 
from one shop so that they do not have to 
run from shop to s~op. They should be made 
viable. Then, we are also contacting the other 
Ministries like the Petroleum Ministry to see 
that kerosene reaches these shops and it is 
properly distributed so that it is not diverted 
to industry. 

18.00 hrs. 

It goes to the weaker sections of the 
people. They get their fair quota. Similarly 
sugar should reach the most interior places. 
More fair price shops should be opened as 
suggested by the Hon. Members in rural and 
tribal areas at the rate of one shop per two 
thousand population at least. The STC also 
has been instructed to see that edible oil does 
not reach the States in small consignments or 
in small quantities. It should be possible for it 
to arrange bulk supplies for toe whole 
month's requirements to the State so that 
there is no shortage and no artificial shortage 
can be created and there is no over-charging. 

There is another thing which I am worried 
about Hon Members would probably like to 
see what they can do about it. We supply 
foodgrains at fixed and same rates to all the 
States in all parts of the country. For instance 
we supply wheat at Rs. 172/- and one kind 
of rice at Rs. 220 and another kind at Rs. 230 
a quintal and so no. But then the retail prices 
charged are sometimes very high. That does 
not given any benefit to the consumers. We 
have to spend as much as Rs. 1104 crores to 
Rs. 1200 crores and may be even more on 
subsidy for distribution of foodgrains. There-
fore, we have time and ap.in suggested that 
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the difl"erenc:le between tbe issue price of FCJ 
and the retail price from the Fair Price Shops 
should not be more than Rs. 15 per quintal, 
i.e. 15 P. per k.. g. l'hope the States will see 
that this is observed. Same is the case of 
edible oil. We supply imported edible oil 
in bluk at Rs. 8/-per k.. g. and some 
states are charging Rs. 12.50 or even Rs. 
14/- a k.g. Now, where does the consumer 
get the benefit ? Similarly palted edible oil. 
We supply it at Rs. 9.50 per k.g. and some 
States are charging even Rs. 4/-more. Take 
the case of Tamil Nadu. lt is charging Rs. 
2.60 p. above our issue price. That is most 
unreasonable. They like to increase the 
revenue of their States from the packet of the 
consumers and then the whole idea of public 
distribution system helping the weakers 
sections becomes absolutely unworkable and 
is frustrated. We have already suggested that 
prices should be fixed slightly higher. We are 
suggesting a level of prices slightly higher for 
hilly, mountanous and hard to reach areas. 
For the plains it will be a different price. Jt 
will be different for packe-d oil; it will be 
different for bulk oil sold through retail shops 
in the open. These are some of the things 
which I thought 1 should mention to Hon. 
Members. 

Rut as you say usually the money that 
my Ministry requires is not a very large 
amount. I am thankful to the members, who 
have been kind enough to suggest that more 
finances should have been made available for 
construction of godowns and other things, for 
CWC and for assistance to Civil Supplies 
Corporations. The Seventh Plan is being for-
mulated and we shall see what comes out 
of it. We shall certainly consider your sugges-
tions. I assure the Hon. Members that for 
construction of stor"ge money wi11 not be a 
hurdle. We shall find money. Institutional 
finances and other organisations are there 
and we shall see that in areas where we do 
not have enough storage, we shall construct 
more through the FCI and through the CWC. 

SHRI RAM PY ARE PANIKA : What 
about the backlog in the reserved quota of 
the Schedueld Caste emyloyees in the FCl ? 

RAO BIRENDRA SINGH : A deputa-
tion bad met me some time back and I took 
note of the fact that they have not got their 
reserved quota in employment. I havealready 

given instructions that the shortage in quota 
for Scheduled Caste and Scheduled Tribe 
emyloyees should be made up by the FCJ. 

Thank you very much. I request that 
these demands may be granted. 

(Interruptions) 

SHRJ PJYUS TIRAKY : I want to get 
one clarification. Just now you have told that 
you have got enough stocks. Are you going 
to start the food-for-work programme again ? 

(Jnterruprt ions) 

RAO BIRENDRA SJNGH : I will reply 
to him outside, Sir. 

MR. DEPUTY SPEAKER : I shall now 
put all the cut motions moved to the 
Demands for Grants relating to the Ministry 
of Food and Civil Supplies to vote together, 
unless any Hon. Member desires that any of 
his cut motions may be put separately. 

SH~U K. RAMACHANDRA REDDY 
(Hindupur): 1 want my cut motions No. 5 
and 8 to be put to vote separately. 

MR. DEPUTY SPEAKER : I shall now 
put cut motions No. 5 and 8 moved by Shri 
Ramachandra Reddy to the vote of the House. 

Cut motions No. 5 ond 8 were put ond 
negatived. 

MR. DEPUTY SPEAKER : I shall now 
rut all the other cut motions togather to the 
vote of the House. 

Cut motions No. 2,3 ond 11 to 19 ~e 
put ond neyrotived. 

MR. DEPUTY SPEAKER : I shall now 
put the Demands for Grants relatin to the 
Ministry of Food and Civil Supplies to the 
vote of the House. 

The question is : 

''That the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the 
fourth column of the Order Paper be 
granted to the President out of the 
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Consolidated Fuod of India to com-
'plete the sums necessary to defary the 
charges that will come in course of 
payment during the year ending 31st 
day of March, 1986 in respect of the 
heads of Demands entered in the 
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second column thereof against Demand 
Nos. 41 and 42 relating to the Ministry 
of Food and Civil Supplies." 

The motion was adopted. 
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MR. DEPUTY SPEAKER : The House 
stands adjourned to re-assemble at 11 A. M. 
tomorrow. 

JI.OIIIrs. 

The Lok Sohha then r4journed till Eleven 

of the Clock on T~~esdoy. April 23. 1985} 
Vuisakha 3, 1907 (Soka) 


